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ORDER (Oral)

Hon'ble Bhri R.K- Ahoo-ia, Member(A)._

The Reviep Application (RA 114/97) has been filed

in O.A. 2549/96 which ' was disposed of by a common order

d-tited 21.3.1997 number of applications relating

to Home Guards under the National Capital Territory of Delhi
^ere decided. In respect of O.A. 2549/98, it was noted
that the learned counsel for the o.i4)licant. .jliiu-

Srivastava had admitted that all the applicants were still

employed. The O.A. was dismissed with the following

remarks;

"In the present O.A., on the statement^ot cne
Id.' counsel for the applicants himself,
applicants are still in-service and hence have
no further c.'suse lor action. . . .

2. The learned • counsel for the review applicants

submits that the applicant Nos. 1 and 2 were discharged by
,  . ..I -I - -I o iQc/i -vv-.n fno annl icaTii; No. was

oraer da tea



-2.-

'>

.  ovdsr dated i3.ll.WSS. We-efo..,discharged b. a., otta . . ̂
Chere IB a patent error ana ■

.he, he revie\-jea.
•  n ' ?fwl9/9G deserves to21.3.1397 in ■

,  a.. v,pv- filed tlieir replyon notice, the respondents h.
! ■ cinic are disciiaigeo

■ hi- - cf to the extent that tee app-ic.
livelihood by serving

,  Oivt are not earning tdieir i- ,Home Guardai aiio. at .

tT „ riinrd Organisation.
in the Home Gnaru 1.1- c=

1  for the review,  . -t T o n '.•'•Tj t-^cA

We have heard rhe . <■ - ^
*  , , 1 .L Q T Tl (■', 0 C11 i ®

r' r-eiirisel Bubiiiits tiiatThe learnea counselappiicaiib'f. . j. Ag

•-■h a large number of oidierO. ii. was heard wn" a ^
1  . ni cTin-iderstooa ty uiu-the counsel had oeen micn.n.-ieopossiolo bi c . . 13 the review

rr-i of the continuationBench m respec.. ,
This could well be so si.ncepetitioners in sorvrce. thetsli the

.. ,,t the resoondents hate thenseltes a.J.u
'  , M-ch-reecl from the Home Guards anolipve been aitfCiio,! ̂ 0-ne+itioners ■ nave

-hi--,Ti anv longer.
ri cBerving with that organisation cu.„are not t.er»j-iia

.tre The case of
■.•a have heard the matter on merrt .

,  is that they have beenthe too applioanls/petictoncts ■
ier Hule 8 of the Delhi Home Gnaro Eo es,o"!! crhc^rgeu unaei K

, of the conditions, namely, giving onewithout fulfilling oue of .n.o . , , , the
"Tinn is not disputed li•  , . ^ '^In s nositiounioirth's nonce. -tis -

-Mc ca<^e is squarely covered byresppncleirts. i '
.1 . in I'l i ' iVnn ynner ^i„d«ement of this Trihunac in KrxstajuuqCi--- ^ lAfiit qince

fn A 1H8/95) dated i.6.i39j.of NCTa_^elhl_&-Qrs.
4- Ma A 1 and 2 is neither on.  • T-, aT rhft applicant n . -f.the terifiinauion oi n

3.-- n.apn done by giving oneoinA-oi illness nor nas .ain-aaccount of medic..l lime ^
1  eyOv- ille'tal and is lia-ne -omonth's notice, it is cleat a • .=

■ coordinedv. KB recall the order dared -f. •set asicie. riGOOiu.a. .
,  . A 95Aq/9R and allow the app11v.-ation m

oruy 111 O..A.. -■ V-. ^ , o

mP the applicant Eos. 1 and 2. T- '



Kill be deemd to be continued in service . Annexure aA-.
order dated 21.3.1997 is quashed in respect of the applicant
S^ll and 2, with liberty given to the respondents to pass
fresh orders, if so advised, in accordance kilu law.

1  Vt-i 2 is concerned; weP, In so far as applicant vo. is

find no Merit in the eubMiesions Made by the learned conneel
f o r the app1i c ant s.

vhe Review Application RA 114/97) and 0.A.2543/96

disnosed of accoi'trii

{R. K. rjiRJC'j a ,1
M  (A)

(Smt. Lahshnu Swammathan)
Member(J)
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